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BEFOLLE THE CENIRAL ADMINISTRATIVE TRIBUMAL
BOUBAY BENCH

0,A.842/93

Gangaram :1,Gupta,

R/o. 150/4,Railway guarter,

Santacruz(E),

Bombay - 400 055. .. Applicant

~

-7ersus—

1, Union of Indis
through
The General Manager,
Western Bailway,
Churchgate,
Bombay.

2. The Divl. Railway *anager,
#estern Rallway,
Churchgate,
Bombay., .. Respondents

Corams Hon'ble Shri V.D.Deshmukh,
Member(J)

Appearancess

1, Applicant in
person,

Advocate for the
RBespondents.

(RAL JUDGIAENT 3 Date: 19=7~1993
(Per V,3,Deshmukh,Member(J}{

The applicent has filed this application
claiming that the respondents be directed to pay his
pehsionary benefits, The applicant retired on 3l-12-82,
The son of the applicant was sharing the accommodation
of the applicant and the guestion about the regula-
risatlon of the quarters in the name of the son was
ultimately decided by the order of the Hon'ble Supreme
Court dt. 3rd September,1991l, copy of which is at
Ex.'3" to the application, and the order passed by
the DRA's office dt. 14-12-92(Ex.2 to the application)
THe‘quarter was regularised in the name of the applicant's
son w.e.f. 1=1=1983. It is submitied that the settlement
dues could not be paid to the applicant because of this

and other Litigetions.
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2. The applicant gave notice dt. 17-3-93

a copy of which he is attached to the application
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claiming that his dues along with interest @ 18% 8 b
paid to him within two months of the récéipt of the
notice. The said notice/representation has not yet
been considered and no order has been passed by the
respondents on the same till date. In this circumstances
the applicetion is premature. However, in any case
the applicant would be entitled to directions that
his representation be decided within a specified
period. Hence the application is disposed of at the
admission stage with the following order @

The respondents are directed to

cons ider the claim of the applicant

put forth by him vide notice dt.

17=3=93 within a period of three

months from the receipt of a copy

of this order.

If the applicant is still aggrieved

by the decision of the respondents

he shall be at liberty fto e¢pproach

this Tribunal with a fresh applicetion.

The application stands disposed of

with no order as to costs.

Copy of this order %pé%g% shall be

issued to both the parties expeditiocusly.

e b,

Member{J)
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